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Passed  by tile Governor General of India in Council, o n  
the 2nd July, 1852. 

1 An Act to relieve the Court of Sudder Foujdaree Adawlut at Bombay 
I 
I .  from, $ h , ~  rn~pew~n,tendm,ce qf the Police igI l:Ittat Presidency. 
I 

WHEREAS it is expedient to relieve the Court of Sudder Foujdaree 
Adawlut at Bombay from the superintendence of the Police in that 
Presidehcy, It is hereby enacted as follows : 

5 ' 

I. So much of Clause 1, Section XXVII. of Regulation XII I .  of 
1827, of the33bmbay Code, as enacts that the Court of Sudder Foujdaree 
Adawlut shall superintend the administration of Police, and so much of 
Clause 4, Section XXVII. of the same Regulation as enacts that the 
Court of Sudder Poujdasee Adawlul sllall fu~uish information lo Govern- 
ment of the state of the Police in each Zillah, are hereby repealed. 

11. From and after the passing of this Act, the superintendence of 
the Police 311 &lie said Presidency shall be vested in, and exercised by, ~hc: 
Goveraor in Council of Bombay, and for Llle better r~uperintendence 
tlicrcof, it shall be lawful for the said Governor in Council to appoint such 
yersouri as he aliall think fit to control and superintend the said Police, 
subject to the Orders of the said Governor in Council, and to vest in such 
persons such power and authority for the purposes aforesaid, as to the said 
Governor in Council may seem proper. 
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